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Record of Proceedings

Learned counsel for KSEB requested for one week's time to file rejoinder to the

reply of CTU.

2. Learned counsel for D.B. Power Limited submitted that copy of the petition has
been served by KSEB on D.B. Power Limited and requested for time to file reply to
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the petition. Learned counsel for Jindal Power Limited, Respondent No. 4, also sought
time to file reply.

3. The representative of CTU requested for time to file further affidavit to clarify the
petitioner's submission regarding ambiguity in the minutes of Long Term Access
meeting of WR and SR constituents held on 28.3.2014.

4, After hearing the learned counsels and representative of the parties, the
Commission directed the respondents and DB Power Ltd. to file their replies, if not filed,
on affidavit, by 10.7.2014, with an advance copy to the petitioner, who may file its
rejoinder, if any, on or before 14.7.2014. The petitioner was further directed to file its
rejoinder to the reply of CTU, by 11.7.2014, with an advance copy to CTU.

5. The Commission directed to list the petition for hearing on 17.7.2014.

By order of the Commission

SD/-
(T. Rout)
Chief (Law)
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